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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ADDITIONAL
BENCH AT ALLAEQBAD.

pated: 21.08.1995

|
Hon'ble Mr. T.L. Verma ,Member (J)

Hon'bie Mr. S Dayal,Member(A)

|
j 0.A. No.131 Of 1993
1. Sri Kare Din TripatHi, S/o Sri

Hari Prasad Tripathi, R/o vVill. Charwa Basera,
p.0.Khaptiha Distt./|Allahabad.

=

2. Sri Rama Kant Misral,S/o Sri Sheo
Adhin Misra, R/o Pandeypur, P.O. Bamaila,
Distt. Allahabad.

3. Sri Tileshwar Nath |fripathi,S/o Sri Ram
Deo Tripathi, R/oVillage Khojapur (Basuna)
p.O0.Bahadurgarh(Phulpur)Distt. Allahabad.

4. Smt. Jyotsna Misra [|,W/o Sri Surendra Prasad
Misra R/o Vill. & Pl.0.Sukulpur, Distt.Allahabad.

Bie Sri Surendra Prasad Misra,
S/o Sri Ram Raksha Misra,R/o Vill
* p.0. Sukulpur, Distt. Allahabad.

|
i
|
|
|
|
|
|

Sri Om Prakash Pandey,S/o Sri Sangam
Lal Pandey ,R/o Vill. Mahori,P.O. MahoriKharin,

Distt. Allahabad. |

i Sri Shiv Surnam Misra, S/o Sri Aditya
Narain Misra, R/o [Vill. Kotari, P.O.
Hetapatt, Distt. Allahabad.

8. Sri Updesh Kumar, 5/o0 Sri Dina Nath,
R/o 2 Fakireganj, |01ld Katra,
Distt. Allahabad.

9. Sri Shyam Krishna vadav,S/o Sri Amrit
Lal Yadav, R/o 1082 Malviya Nagar,
Allahabad.

10. Pramod Kumar Srivastava,S/o Sri Man
Mohan Lal Srivastava ,R/0 97A/3,CivilLines
Fatehpur.
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|
- s Sﬁyam Sundar Ti%zri, S/o late Guru
Prasad Tiwari, Behi of Usuf Club 81,

Civil Lines, Fatehpur.

.y

2. SarveLh Chandra ShuEla,S/o Sri Hari Krishna
Shukla, R/o 125 Jandoon; Fatehpur.

13. Sri Shyam Bhusan panhdey,S/o Sri
Raj Nath pandey,R/0|14 Tej Bahadur Sapru
Road, Allahabad.

14. Smt. Laxmi pandey,W/o Sri Gurudayal Pandey
R/o House No. 669 0ld Katra,

~

Allahabad. ... . b e APPLICANTS. |
VERSUS
i The Union of India through
¢ The Secretary Minisgtry of Home Affairs;,
New Delhi.

Zis The Registrar General and Census
Commissioner, Govti of India,
Ministry of Home Affairs,2-A Man Singh
Road, New Delhi.

B
33 TheiDlrector ;Census Department
U.p.5-Park Road, Lucknow.

4. The Regional Tabulation Officer/Deputy
Director, Census Jperations

U.PhAllahabad. ¥ . . A oew RESPONDENTS.
' (By Advocate Sri A. Sthaleker)

|
|/~ ARONC-WATHE.: - ~ero
| .

0.A. No.355 of (1993

1 Sri Faujdar Singh S/o Sri Rama Shanker
Singh R/o Vill. Dedopur Khurd, :
P.0.Chaubeypur, Distt. Varanasi. l

|

2, Sri Suresh Kumar singh,S/o Sri Ram
Naih Singh Vill. suruaapatty,P.O.
Fa#ehgarh Distt. Jaunpur.

3% Srio Ram Lochan 8/0 Sri Ram Adhar,
R/o Vill. Jhitampur P.O. Mughalsarai,
Distt. Varanasi.

A5 Srﬁ Sukhdev Ram é/o H.N. 754/B New Central i
Colony Mughalsar i, Distt.
Varanasi. :
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p.o.Basalat@ur, Distt. Ja

11.

120
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14.
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Sri Shiv Kumar Guptag
Das Gupta,R/o Vill arp
Mahadev, Baraganj,Dis

Sri Kapil Deo Mishra

Bhushan Misra, R/o Vi

S/o Sri Hari
d P.0O. Trilochan
tt. Varanasi.

S/o Sri Ram
11. Chirozpur,P.O.

Eatshganj, Distt. Janpur.

Sri Vijay Kumar,S/o S$ri Vishwa Nath
Prasad, R/o Vill. Barhua, P.O. Chadupur,

Distt. Varanasi.

Sri Amar Nath,S/o Sri Banshu Ram
H.No. 407/H Loco Colony,Mughalsarai,

Distt. Varanasi.

Sri Kanchan Ram,S/o S8ri Rajju Ram

R/o Vill. Vishunpur,
Distt.| Mau.

P.0. Fehti Malipur,

Sri Ashok Kumar Bharii, S/o Sri

MurliDhar, R/o Vill.

Smt . Bﬁmala Devi W/o
R/o 347 Mainpur,P.O.
Distt. Jaunpur.

Sri Ram Asrey S/o Sul

R/o Vill. Gathana, P
Distt. Jaunpur.

|

\
Mrs. §unita Devi, D
Ram, R/o Vill.& P.O.
Distt? Jaunpur.

Naseeruddinpur,
npur.

Sri Hira Lal Sonia,
Sadar,

| Mangroo Ram
0. Narauli,

b Sri Deonandan
Hasimpur,

Smt. Asha Devi Sharma, W/o Sri Sheo

Ram Sharma,R/o Moh.
P.O. Kutchery,Janpur

Smt. Saroj M,aurya,
Kumar Maurya, R/o Vi
Sai Jalalpur, Distt}

R/o Vill. Bhagapattil
Distt. Jaunpur.

Sheikhpur Near Jail,

W/o Sri Ashok
llage Izeri, P.O.
Jaunpur.

, P.O. Muftiganj,

\
FatehLMohammad S/o 8ri Abdul Subhan,




17.

18.

19

20.
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22.
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24.

25+

26.

21,

28.

4.

Mohammad Halim,S/o Sﬂi Mohammad
Anwar :R/O Mohalla Rizvi Khany
P.0O.Sadar, Janpur.

/o Bri Mohammad
la Rizvi Khan,

Mohammad Firoz Khan
Usman Gani, R/o Moha
P.O. Sadar, Janpur.

= N

Mohd.Nasir Raja: s/dl Sri Abid Raja:
R/o Mohalla Makhadoomm Shaeen,P.0O.
Sadad Distt.Jaunpur.

o .

Ssri Uma Shanker Yadav, S/o Sri Lalta
prasad Yadav, R/o Villl Poora Andheri,
p.0. Ranipur, Disttk Jaunpur .

1

Km.Manju Singh D/o Sri Jai Shanker
Singh, R/o Mohalla Tatatala, P.O.
Sadar, Distt. Jaunpur.

N

...

Shobﬁa Nath Prajapati, S/o late Sri
Bhaggal Ram Prajapati.
R/o Mohalla purani Bazar,P.O.
Sadaﬁ Distt. Jaunpur.
|

|
8t #habhajeet Prafjapath; S/o SSri Bhulai

Ram

Praj§pati R/o Villl Dudauli, p.0.Guljarganj:

Jaunpur.

Ram Fyare Lal, S/o|Sri Raja Ram Yadav,
R/0 Will.Chakapith@na, p.0.Amaramuftigan]j

Jauwpur.
|

1
Smtj Malti Devi, W/o sri Anand Prakash
srivastava, R/o MohallaTarapur, P.O. Kutc

|
Jaunpur.

25

Smt. Bimla Devi Sﬂivastava, W/o Sri Jagarn
Verma, R/o Hussainbad, P.0. Kutchery:
Jaunpur .

Smt. Sudha srivastava,W/o Sri Santosh
Kumar Srivastava; R/0 Hussainbad, P.O.
Kutchery, Jaunpur

Ja% Gopal Srivastava, 8/0 Bri

Indra Nath Srivastavay R/o Vill. Kanawa,
P.0. Bujurga, Jaunpur.

hehry:

nath
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29. Pursottam Ram S/o Sri Munnar,
R/0 Vﬂll. Salarpur, P.O.Vijuraga
Jaunpur.

30. Jhalla Prasad, S/o Sri Mew Lal, R/
Vvill. Sunderpur, P.0. Etai,
Jaunpur.

31. Sant Lal, S/o Sri Moti Lal
R/oVill. N&wada’ r [la
P.O. ‘aodi7D$stt.Janpur.

32. Indu Laj Srivastaval, S/o Sri Akchhabar
Lal ,P/o vill. Magafini, P.O. Sarvat Sani
Jauonr.

33, Mahenbra Kumar Patel, S/o Sri Sukh
Raj Patel R/o Vill. Hussainpur,
P.0O. Etai, Jaunpur.

34. Baij Nath Yadav, S/ Sri Sita Ram
R/o Vill. Salarpur,|P.O. Bujurga.
Distt. Jaunpur.

35. Bansh Raj, S/o Sri |[Ram Khelawan,
R/o Vill.R.D.O. Eatai,
Jaunpur.

36. Indra Sen, S/o Sri|Munner,
R/o Yill. Banebara, P.O. Etai,
Jaunpur. ’

37. Lakshmi Shanker, S/lo Sri Ram Dular,
R/o Vill. Chanai Dhekaha,P.O. Kutupur,
Jaunpur.

38. Bans Raj Patel, S/g Sri Budhi Ram
R/o Vill. Har Sinhpur, P.O. 1
Etai, Jaunpur.

39.. Paras Nath, S/o Sri Ram Kewal,

R/0 Will. Bindraban, P.O. Biaruni, 1
Jaunpur. |

40. Ram Bali, S/o Sri [Jokhan Ram,
R/o Vill. Bindraban,P.O. Birauni,

Jauwpur.
1
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Gorakh Nath, S/o Sri Salig Ram;,
R/o Vill. Karmaipur, P.O. Dabathua,
Varanasi. i oid. see APPLITCANTS®

( By Advocate|/Sri Piyush Khanna)
VERSUS

Union of India through the Secretary:,
Ministry of Home Affairs,
New Delhi.

The Registrar General and Census
Commissioner, Govt.lof India, Ministry
Of Home Affairs, 2-A Man Singh Road, ]
New Delhi.

The Director ,Census Operations,U.P. 6,
Park Road, Lucknow.

Regional Dy. Directiprof Census
Operation Jaunpure. (| eee eee eo- RESPONDENTS.

( By Advocate Sri A. Sthaleker)

| A ND

O.A.‘No. 1102 Of 1993

Sunil Kumar Sharma, Son|of Sri
Hari Babu Sharma, R/o Village,
Bangra Di%tt. Jhansi. e Ly e APPLICANT.

(?y Advocate SrilSudamaji Shandilya &
‘Sri Vivek Shandilya)

\
‘ VERSUS

1, Unio% of India, through Ministry
Oof Home Affairs,
New Felhi.

2 DireLtor of Census||Operations,U.P.
6 Park Road, LucknOw.

3. Regional Dy. Direcfor Census Operation
Regional Tabulation Office Jhansi,
Region Orai. eee |[leeee ceee o RESPONDENTS.

.

(By Advoca&e Sri A. Sthaleker)

v




O.A. No.1257 Of 1998

Mansoor Ahmad Khan ,S/o Sri Manjoor
Ahmad Khan,R/o Ramnagar,

Varanasi. o APPLICANT.

® o o b ® o0

(By Advocate Sri M.M.|Saha)

VERSUS

New Del

of Home

New Del

The Dir
U Py

The Union ofIndia,. th
Ministry of Home Affa

The Registrar General
Commissioner,

6Park Road,

VERSUS

hd .
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e

12-A,

Census
Luck
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Govt. of

LTS,

and Census
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Man Singh Road
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OW.

’

rough the Secretary

|
; : Union of India throuft the Secretary
Ministry of Home Affalirs,
Neww Delhi. 3
i
2. The Registrar General and Census
Commissioner, Govt. of India, Ministry |
ofHome Affairs,2-A Man Singh
o Road, New Delhi. }
|
3. The Director Census Operations,U.P.
6 Park Road, Lucknow
|
|
4. The Regional Tebulatipn Officer/Dy.
Director Census Operation, Jhansi,
Region Orai. les aaie Save RESPONDENTS.
(By Advocate Sri AL Sthaleker)
A ND
O.A. Noll927 of -19p3
Smt. Indu Singh wife of Shri Rajiv
Ratan Singh, D/o Shri Tahasildar Singh
R/o Distt. Jaunpur. e T APRLICANT|
(By Advocate Sri Upendra Singh)
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